
IN THE UENTRaL AO^INITRaUVE TRIBUNAL

principal 8£NCH
NajoaHi.

OA 240/93

New Oelhi-this the 2t]bi day of April, 1997,

Hon'ble 3mt.Lakshrai Sua^inathan, Member (O)

Shri Kamal Suarup Sharma
s/o Shri NarainLbl Shgrma
C/p Shri Khan Chand Kaushik,
Vill.Dhansa Najr^fgarh,

(By Advocate Shri U.P,Sharma, through
proxy Counsel Sh.Yogeah Sharma )

1, The Union of India, through the
Secretary, Ministry of Revenua,
C,R, Building, Nau Delhi,

2, The Commissioner of Income Tax'
Rauanua Building, Stachu Circla,
Jaipur,

(By Advocate Shri \/.P.Uppal )

ORDER (QR aLI

,. Applicant

• •• Respondants

(Hon'ble Smt,Lakshmi Suaminathan, Member (J)

After hearing tha Cass for some time, Shri Sharma,
learned counsel saaks permission to uithdrau this aoplication

and to file suitable representation to the respondents, if

need be, in respect of future vacancies,

2. Permission to uithdrau the OA is granted and tha

OA is accordingly disoosad of as oithdraun,

0nt,Lakshmi Suaminathan)
Mem ber ( J)




